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~  C. M. IIiIOnaIIIIa! KeJe, it is 
contract labour wJUc:h ill workiJll, AJ!-
cording to the information that I have, 
the contract labour duz:in. Ule pBst 
·three or four months bas been,,, fol-
lows: it was 159 per day during 'April, 
124 dL'ring May and 60 durin; June. 
It is varyin, from IIlOnth to month 
accordinS to the traffic that is being 
handled. 
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Shrl C. 1\1, Poonacha: After we had 
taken a decision to ~ this, certain 
matters were brought to our notice, 
and so we have defel'l'ed the decillion. 
We ar~ going into the question now, 
and we are considering whether in 
addition to the facilities that we have 
at Farakka, we should continue in this 
sector also. We ~~,a  examine thill, 
and I think that in a couple of months 
we should be able to take a decision. 

Sbri P. G. Sen: Is the Minister 
aware that this line feeds the Cal-
~ a line and the area through which 
this route passes and where the Ghat 
is situated is a jute .producing area? 
Has he taken into consideration the 
export of jl!te from this area, North 
Bengal and Bihar, to Calcutta via this 
route? 

Shrl C. M. Poonacha: Yes, that 
1n ffie is also taken into consideration, 
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Shrimati Jyotsna CbaDda: Do Gov-
ernment propose to pay compensation 
to the traders whose goods were seized 
by Pakistan during the Indo-Pakistan 
conflict? If so, when? If not, w1l1 the 
Government consider it? 

Shri DiDesh Slnch: Most of these 
goods were insured and the illBurance 
companies arc trying to get them re-
leased. Failing t ha t, tor those whicJa 
have been insured by the Insurance 
companies, the neutral pOwers so to 
say will pay the insurance value, 
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Shri Vikram Cha.DcI MahaiaD: May 
I ask the hon. Minister what was the 
hurry which forced the Government 
of India to return the Pakistani cargo 
earlier than their beginning to retU!rI1 
the Indian cargo? 

Shrl Dlnesh Singh: Our desire to 
normalise relations in view of the 
Tashkent declaration. 

Shr.i P. Venkatasabbaiah: The hon. 
Minister just now said that the in-
surance companies which have insur-
ed these goods will be taking adequate 
steps to pay the value that has been 
involved in this cargo that has been 
impounded during the Indo-Pak con-
flict. May I know; since these are 
extraordinary circumstances, whether 
the Government prOposes to expedite 
the matter and if necessary give neCII-
sary assistance to the insurance com-
panies or the individuals concerned so 
that they may not sufler for no famt 
of theirs? 

Shri Dlnesh Singh: Yes, Sir. What-
ever we can do, we shall certainly help. 

ShrI Hem BanIa: In pursuance of 
the Tashkent Pact a conference of the 
Indian and Pakistani Commerce MInis-
ters was held at Rawalpindi where a 
decision was taken to release the goods 
captured by bOth thE countries. Pakis-
tan failed to do it. Now that the 
Pakistani President has said that he 
wants to normalise relations with 
India. a statement whiCh our Prime 
Minister has welcomed, may I know 
whether our GOIVernment have told 
President AYub Khan that as evidence 
of his good intention he should release 
the cargoes immediately? 

Shrl Dinesh Slnrh: We have been 
constantly reminding the Pakistan 
Government to have a meeting on this 
subject, sO that we can discuss the 
release of cargoes. 

Shrl Hem Baraa: I am not Interested 
in a meeting. There was a meeting 

already at Rawalpindi, and the meet-
ing came to a decision for the releue 
of these goods. I am not interested in 
any more meetings. I am interested in 
knowing whether 01:1' Government 
have told President AYub Khan point 
blank that as an evidence of his in-
tention to normalise relations with 
India, he should start with releasing 
the cargoes that are in the custody of 
Pakistan. 

Shri Dinesb Singh: It is more a 
suggestion for action. We have not 
yet conveyed to him anything on 
this point. 

Shri Hem Barna: If the Govern-
ment has not done so far, then what 
was the purpose in the Prime Minis-
ter issuing a statement welcoming 
President Ayub Khan's statement I 

Mr. Speaker: That is an entirely 
different question. 

Shri Shlvaji Rao S. Deshmukh: Since 
our undue haste to normalise rela-
tions with Pakistan has landed US into 
the most abnormal situation of being 
at the loser's cnd, does the Minister, 
in collaboration with the hon. Ship-
p'ong Minister. propOse to take up this 
issue with the international shipping 
lines to advise them not to call on 
the Pakistani ports unless these car-
goes are returned? 

Shri Dlnesh Singh: This is a much 
more complicated issue. All these sug-
gestions that the hon. members have 
made we will certainly consider. 

Shrl S. Kunda: What are the types 
of goods that the Pakistan Govern-
ment has impounded. and secondly 
what is the reply, if any. from the 
Pakistan Government to the letter of 
the Commerce Minister seeking the 
release of the impounded goods? 

Shrl Dlnesh Slnch: They have said 
nothing. We have been pressing that 
"let us meet to disclo."SS this thing along 
with the other things." Also, our High 
Commissioner bas mentioned On seve-
ral occasions that we would like thJI 
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to be released. They have not said 
anything So far. Regarding the nature 
Of the cargo, it is of various kinds, 
machinery and other goods also. 
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Introduction of Se ~ d Class SleePer 
Coaehes 

+ 
·1593. Shri Sradhakar Supakar: 

8hri Hukam Chand Kaehwal: 
Shrl J&ga.DDllth Rao Joshi: 
Shri Y. S. Kushwah: 
Shrl G. C. Dixit: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is proposed to intro-
duce Second Class sleeper coaches in 
all long distance trains in India; 

(b) if so, the amount of expenditure 
likely to be incL'Tred thereon; and 

(c) the routes to be covered and the 
time by which these coaches are like-
ly to be introduced? 

The ·Mlnlster Of State Iu the MiDJa-
try of Railways (Shrl ParIma1 Ghosh): 
(a) No, Sir. 

(b) FOr providing Second Cl_ 
Sleeper Coaches on selected long diI-
tance B.G. trains, the rolling stoelt 
programme fOr the Fourth Five year 
Plan has a firm provision of 50 and a 
tentative provision for 60 B.G. Second 
Class Sleeper (.Caches. The total con 
of these 110 coaches is estimated to 
be Rupees two crores and twenty two 
lakhs approximately. The present prO-
posal is to introduce Second ClaSS 
Sleeper Coaches on Kalka-Delhi-
Howrah, Delhi-Madras, Amritsar-
Delhi-Bombay, Bombay-Howrah and 
Bombay-Madras routes. These ser-
vices are likely to commence beln, 
introduced on these routes from Octo-

ber, 1967. 

Shr! Sradhakar Supa.kar: May I 
know, having regard to the limits of 
the hauling capacity Of these long-
distance trains, whether the provision 
Of second class sleeper coaches wiU 
be to the detriment of the third class 
sleeper coaches? 

8hri Parlmal Ghosh: No, Sir. The 
"econd class sleeper coaches will not 
interfere in anj"Way with the third 
class sleeper coaches. 

8hri Sradhakar Supakar: May I 
know whether the provision of the 
second class as a whole is not to the 
disadvantage of the passenger traffic, 
in the sense that the "{'('ond class pas-
e ~r  and those travelling in coaches 
other than sleeper coaches pay a 
higher amount but do not enjoy the 
samp "mcnity as enjoyed by the third 
class passengers in sleeper coaches? 

Shrl Parlmal Ghosh: The present 
system in the second class coaches Is, 
half of these coaches is being given 
for sleeper berths and the other half 
is for sitting accommodation, 'I'hw 
actually is causing some inconvenience 
for those who are having sleepel' 
berths. So, in view of this, we have 
now evolved a new system of coachell 
in which the sleeper berths will be 
exclusively given to thOle who want 
to trawl in sleeper coaches. There 




